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8th oay

December IlWo ..

I  I y u.
rik-Hi '.v'le Shri S.P.. Biswas, Member (A.)

-i ■■■ .

I.M-L. Onasin,
JanaKpuri

'^i0W D01 hi "■ 5o.
A p p 1 i n t

fthrough Sh. A,.K. Bhardwai, aovocauc.,.

\

India througn,iri .i,ui i '-' I

the Secre
Ministry
S h a s t r i B n a w a n ,,
New Delhi..

o f Inform a t i o n S. B r o a d c a s t i n y

Si A c c o u n t s 0 f f 1 c c 1 ,

f  I n f o r m a 11 o n S<

The Pay
Pay a Accounts Office,

(■ IRLA) ,
B r o a d c a s 11 n g,
A.G„C-R- Building,
N^::-W Delhi ..

The Pay 8; Accounts ' _.,,c -
Central Pension Accounting ^
Ministry of Finance, Govt,. Oi xnoia,
Trikoot-II, Bhikaji Cama^Place,
N e a r M y a 11 R e gene y, II e w Del n i..

The Accountant General of Central^
Revenue (AGCR) , aRLA-Feb^lb^^urv-oo
Ho, 96244 ) I*^0 8 r i.dge. i..Es L.ate /

V  I ̂  . rs - T u M
V*} i I 1 i

(through Sh- VSR Krishna, advocate)

R e s> orI d e n t. •::>

ORDER(ORAL)

(Production.j

applicant, a retired Assistant Director

)  from the Ministry of Infwi matiun ■.<
I  _ .i,» .:j.T.-iri pvi~d b'*-'' resDondents a.cti'-^n iii noi.Broadcasting .i.s ayyi

pension properly. As per applicant, the
did not restore•his fu11 Pension even

r e f i n g 1 11 s

r e s p o n d e n t s

after 15 year ■om the date o. i u 1 ]. c o m IM u t. a 11 o n



On beiHQ aogrieved on ac'-^ount of the

1. O V 0 ! 0 3. S O n S « u. 11 c: 3. i..' p J- 1 v_. o. i ] l, is before us seeking

r e 1 i ef i n te rms of all ow i n g pens ion a 1 on gw i t h 0 _ n ao

per the COS (Pension) Rules,. He has also sought ror

pensionary benefits at the rate of Rs-12o0/- per month

while the respondents have allowied him actually

R. s. 10 5./ ■■• i 11 e g a 11 y

3,. When the case came for hiearing- the

learned counsel for the applicant produced before us a

copy of the sanction order issued by the Senior
Accounts Officer (Pension), dated 23.10„98 (Respondent

No. 3 ) The order indicates! the amounu of oet l.j.e:misnt

due to the applicant in respect of different items as-,

mentioned in the sanction letter„ Both sides do not

dispute about details of dues worked out„ The only

dispute is regarding Rs-o6- /Ti 1 / ;hich th^

r e 3 p o n d e n t s claim a s fi a v i n g b e e n a 1 r e a d y a u t h o r i s e d,,

but the applicant alleges of not having really

received the same„ Shri VSR Krishna, learned counsel

for the respondents submits that the amount payable is

likely to be received by the applicant shortly. Tne

total amount payable to the,applicant has been shown

a.t p^ara *4 of t hs; oai i 'w- u i c.'n .i. e t l-'™i x i.oc; j. r ..

4,. Taking into account pleas of both

sides, we direct that the net amount shall be paid to



n

t h e a p p 1 j- c 3' n t w i

of receipt

i

of a

thin a penoc! of 4.. O cx V o I J U'm the date

copy of this order,.

"he O.A., is 'disposed of as. aforesaid_
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